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U'!i 1m. 

ELECTlGN TO COMMITTEE 

CllNTKAL ADVISORY BOARD OF ARCHAEO-
LOGY 

The Minister of Scientific Researcll 
and Cultural Mairs (Shri Humayun 
Iabir): I beg to move: 

"That in pursuance of paragraph 
1 (g) of the Ministry of Education 
and Scientific Research Resolution 
No. F.ll-10/57-C.1, dated the 26th 
February, 1958, the Members of 
Lok Sabha do proceed to elect, 
in such manner as the Speaker 
may direct, two Members from 
among themselves to serve as 
Members of the Central Advisory 
Board of Archaeology, for the 
unexpired portion of the term 
ending on the 31st July, 1961, sub-
ject to the other provisioR,s of the 
said Resolutions." 

Mr. Speaker: The question is: 

"That in pursuance of paragraph 
l(g) of the Ministry of 8ciucation 
and Scientific Research Resolu-
tion No. F.ll-10/57-C.1, dated 
the 26th February, 1958, the Mem-
b$"s of Lok Sabha do proceed 
to elect, in such manner as the 
Speaker may direct, two Mem-
bers from among themselves to 
serve as Members of the Central 
Advisory Board of Archaeology, 
for the unexpired portion of the 
term ending on the 31st July, 
1961, subject to thE: other provi-
sions of the said Resolutions.". 

The motion was adopted. 

U-tl hra. 

:BUSINESS ADVISORY COMMITTEE 

FIFrv-FoURTH REPORT 

The Minister of Parliamentary 
Mairs (Shri Satya Narayan Sinha): 
J beg to move: 

"That this House agrees with 
the Ffty-fourth Report of the 

Business Advisory Committee pre-
sented to the House On the 19th 
August, 1960.". 

Mr. Speaker: Motion moved: 

"That this House agrees with 
the Fifty-fourth Report of the 
Business Advisory Committee pre-
sented to the House on the 19th 
August. 1960.". 

Shri Braj Raj Singh: One thing is 
not clear in the report. For the 
Companies (Amendment) Bill, 1959, 
as reported by the Joint Committee, 
for the general discussion, two days 
have been allotted. What about the 
clause-by-c!ause consideration? 

Mr. Speaker: That will be in the 
.. ext session. If hon. Members have 
general discussion during this Ses-
sion, then, in the li!:ht of the discus-
.ion that takes place, thliY can tabla 
amendments, and they can corne pre-
pared to get along with the clause-bt'-
clause consideration in the next Ses-
sion. 

S~ Range (Tenali): Can we not 
have more time than two days for 
the general discussion? 

Mr. Speaker: We shall see if more 
~n two days are necessary. 

SIlri NaUllhir Bharacha (East Khan-
desh): The House should be prepared 
to sit for an additional day. 

Mr. Speaker: If it is necessary, and 
a large number of hon. Members 
want to participate, then, we shall see. 

The question is: 

"That this House agrees with 
the Fifty-fourth Report of the 
Business Advisory Committee 
presented to the House on the 
19th August, 100O,w. 

Theh motio7J was adoptecl. 




